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- Central Adm|n|s’rrohve Tnbunal
- qupur Bench JAIPUR |

OA No.1 1/20] 1

~ Thisthe 12" doy'of‘Jdnuory; 2011

" Hon'ble Shri M.L. Chavhan, Member (Judicial)

Hon’ ble Shn An|I Kumar, Member (Admlnlsirahve)

‘Omprakash S/o Shn Bhagi Lal, aged about 49 years resident 382,
Vinoba Vihar, Near Jaipur, Cambridge Acadefny, Model Twon,
Jagatpura  Jaipur, Presently posted as Programme Executive,
Doordarshan Kendro Jhala Doogunri qupur(RGJ)

...Applicant

(By Advocate: Shri” Babu Lal )
i VERSUS—j
. Union. of India ‘rhrough Dlrec’ror General, Doordorshon
. Bhawan, Copernich Morg New Delhi.
- 2. The Drawing and Disbursing Officer, Prasad Bhor‘n
(Broadcasting Corporcmon of India) Doordarshian Kendro

Jaipur. -
3. Dlrec’ror Doordorshon Kendra, Jaipur

e Responden’ré

ORDER(ORAL

- Applicant has ,fil,ed-’rhis OA against his ’rrdnsfér‘orde_r dated
7.4.2010- and- relieving' order dated 13.12.2010 wheréby the

applicant pursuant to his Tronsf'er»v‘qrder' from Doordarshan Kendra

. Jaipur fo Director, DOOrd\drshon_ Kendra, indore has been relieved on

13.12.2010(AN). -

'2.‘ Gﬁe_vcm(:e of the applicant in this case is that his

repr'esemoﬁoh' has not been c;Ohside_réd by the respondents in right

perspective,

- 3. We have heard -leamned cou_n‘sél‘ for .-qppliconT at the

' ddmissions’roge Leor’ned‘cou'ns;el for applicant subbmits that he will “

be satisfied @’r ’rhls s’roge if ’rhe opportunity is glven to ’rhe oppllccm’r
to file fresh represen’ra’non therein hlghllgh‘rmg hIS grievance and
_dlrec’rlon is given To the competent authority ’ro d|sposed of the

.same by possmg reasoned ond speaking order.
iLt



4. In view of what has been stated above, applicant is-permiﬁed
to make fresh repres'en‘raﬂon to the respondent No.1 i.e. Direc’ror
Generol, Doordarshan, 'Door-dorshdn Bhawan, Copemics Marg New
Delhi hrghlighring his grievances within seven days from today. In
that e’ven’ruali-‘ry respondent ‘No. 1 shall decide the said |

representation by passing reasoned and speaking erder. Since

.opplicon’r',hos already been_relieved and his substitute may have -

joinedas sgch no mandatory direc‘rron can be given to permit the- -
applicant to perform hrs du;ries' at Jaipur and we ‘Iee\re it open for
The respondenT to decide this. issue in the meanwhile Hill
represen’rohon is deaded However since direction has been given
to respondent No.l ’ro con5|der fresh represen’rchon under these

circumstances and in the interest of justice, it is directed that the

~applicant shall not be forced to join at the new place of posting at

Indore fill the representation is nof decided by the respondent No.1.
IT'isf further made clear that it will be open for the applicant fo file
fresh OA challenging the validity of the said order, in case he is still

aggrieved.

.5, WITh these observations, The OA sholl s’ronds dlS@)sed of.

(Anil Kumar) - (M.L.C quhcm)

Member (Administrative) : Member (Judrcral)
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